
ACT No. XV OF 1867. 

(Received the assent of the Governor Gewral on the 1st March 1867.) 

~ & . 8 c t  to make- Better provision f w  the appoiatmeat of NimicipaZ Comt t eea  
in the PanjdB, and for othey purposes. 

4 

WHEREAS it is expedient to make better provision for the appointment of 
,Municipal Committees in towns in the territories under the 

Preamble. government of the Lieutenant Governor of the Panj&b, and 
for the Police, conservancy and local improvements, and for education, and for 
.the levying of rates and taxes in such towns ; It is enacted as follows :- 

1. In this Act-unless there be something repugnant in the subject or ,-- , 
Interpretation clause. context-- 

! \ ‘$ Committee." " Committee" means a Municipal Committee appointed 
; under the provis$ons of this Act : 
, - Lieutenant Govern- " Lieutenant Governor" means the Lieutenant Governor 

or." of the Panjkb : 

Xilumber. 
Words in the singular number include the plural, and 

words in the plural n u d e r  include the singular. 

2. The Lieutenant Governor may extend this Act or any of its Sections 

Power to extend this or provisions, by notification in the ,local Gazette, to any 
A C ~  to towns. town in the territories under his government. 

I 

3. From the date of the passing of this Act, all Municipal Committees I - 

Existing Committee 
8 previously appointed with the sanctioi of any Lieutenant 

to be deemed Commit- Governor or Chief Commissioner of the Panjfib, other than 
tees under this Act. , Municipal Committees appointed under Act No. XXVI of 
18501(to enab~e Govements io be madepin towns), shall be deemed Committees "l%h 

under 
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under this Act. The Lieutenant Governor may extend, by notification in the 
local Gazette, all or any of the provisions of this Act to Municipal committees 
appointed under the said Act No. XXVI of 1850. So mugh of any Act, 
Regulation or ~ u l e  having the force of law, as may be inconsistent with any ' - 
provision so extended to a Committee, shall, from and after the date of such ex- 
tension, cease to have effect in the case of such Conimittee. 

4. For the purposes of this Act, the Lieutenant Governor may from 

Power to define 
time to time, by notification in the local Gazette, define 

limits of towns to the limits of any town to which this Act shall have been 
which Act extends. extended, and may include within the limits of such town 
any railwky dation, village, building or land in the vicinity of such town. 

C 
1 

XI.-Appohtmefit, Duties sad Powers of Committees. f 

-4 
1 
i 5. I n  any town to which this Act shall have been extended, the Lieutenant i 

Governor may appoint, either ex oficio or otherwise, or direct 
Power to appoint 

members of Commit- the appointment by election of any number of persons, not i tee. less than five, to be members of a Committee, or he may 
appoint some of the members of such Committee and direct the appoi&ment of 
others by election for carrying out the purposes of this Act. The Lieutenant , 
Governor may from time to time remove any of the members of any Com- 
mittee, add to their number, and fill up vacancies occurring among them. The 
Lieutenant   over nor may determine the time and manner of the election of 
those members whom he may direct to be appointed by election, and the persons 
by whom they shall be elected, and generally may make any rules for regqa,t- 
ing the election of such members that he may think fit. The Lieutenant Governor 
may alsp appoint the President and' Vice-President, or either of them, of any 
bommittee, or sanction the election by any Committee of one of their members 
as President or Vice-President or either of them. All appointments under this 
Section shall be notified in the local official Gazette. 

6, Every Gournittee may, with the previous sanction of the Lieutenant 
Governor, define the persons or property within the town 

power to levy rates 
or make assessments. to be taxed for the purposes of this Act, the amount or rate 

of the taxes to be imposed, and may impose m c h  taxes ac- 
cordingly. 
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7. It shall be lawful for the Lieutenant Governor fxom time to time to 

Power to make rules 
make rules as to the persons by whom, and the manner in 

for eo~lection and ap- which, any assessment of taxes under this Act shall becon- 
plication of rates. firmed, and for the collection of such taxes and for the safety 
and due application of them when collected, and for the rendering and pub- 
lishing of such estimates 'and acoounts relating to the expenditure of the Muni- 

' cipal Funds, and in such form as he may think fit. The Lieutenant Governor 

! may from time to time repeal, alter or add to such rules. No t&x shall be col- 

t$ I lected under this ,Act, until it shdl have been confirmed by the persons and in 
manner hereinbefore mentioned. 

8. All sums received by the Committee of any town to which this Act 
- Municipal FGnd. extends, and all fines levied under this Act, shall constitute 

a fund, which shall be called the Municipal Fund of such 
toan, and shall, together with all property which may become vested in such 
Committee, bo under their control, and shall he applied by them aa trustees for 
the purposes of this Act. 

9. Every Committee, so far as the Municipal Fund at  their disposal will 
permit, shall, after providing out of such Fund for a Police 

Duties and powers esbablishmennt in manner hereinafter mentioned, keep the 
of Committees. 

public streets, roads, drains, tanks and water-courses of the 
town for which they are appointed clean and roprtirod, m d  may cause such 
streets and roads, or.nny of them, to be watered and lighted, and may construct 
new streets, drains, tanks and water-courses, and may construct and pro.8ide 
for the mans,gement of poorhouses, dispensaries, market-places and other works 
of general utility, and generally may do all acts and things necessary for the pur- 
poses of conservancy and local improvement, and may also make provision, by - 
the establishment of new schools or the aiding of alieady existing schools or 
otherwise, for the promotion of education in the t o m  for which such Com- 
millee is appointed. 

i la2 Any Committee may make rules for regulating the time and place of 
their meeting, the conduct of their business, -the division 

Power to make rules. of duties among the members of the Committee, the salaries, 
appointment, ~uspcnvion and removal of the oEcers and servants of the Corn- 
mittee, and ~ t h e r  similar matters. 

11. l t  
P 
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It shall Le lav~ful for any C'Gmmittee to : make bye-lays for defini,ng, * 
offer to ma]re'.bye. prohibiting, and removing. , .  nuisances w1.1ich we not public 

of .or con~lzz~n nuigances under the India11 Penal Code, or under 
Act No. V of 1861 (fog* the ~egulatios of Police), . and for 

the. secl~ring of a proper registration of births and deaths, and for carrying out 
all 0s any of the purposes of this Act. And tllecomrnittee may from time to  

alter or adcl to such bye-laws. 
. . 

12, The Lieutenant 'Governor may by order, suspend 
or limit all or any of the powers of any Committee, and 

Committee. - 
may also cancel any of the proceedings or rules of any 
Committee. 

' . 13. Every Cornrnittee'hhall set apart out of tho Municipal Fund, such 
sum as the Lieutenant Governor shall require for tlle main-. 

Provision for Police. tenance of the Police establisl~inent i11 the town. 

14, KO bye-law and no alteratioii or repeal of or addition to a bye-la137 
shall have effect until the same sha,ll have been coliiirlnecl 

be by the  Lieuteiiant Governor. All bye-laws made under this firmed and 1)ublished. 
Act, aiicl all rules made under Section 10 of this Act, and all 

'alterations and repeals of ancl acldition t o  su'cll bye-laws and rules, sliall be 
published' for such length .of time ancl in such manner as the Lieuteiiant. 
Govei;nor shall ordcr. 

~ZI.---&ztits 6y uncl ugai~zst Con~~~~ittees. 

15. Every Committee shall s u e  ailcl -be sued in the 'nnino of their Pre- 

Snits by :aud against sident. Every contract l~zade on behalf of ally. Committee 
Committees. in' respect of any sum exceeding Rupees twenty or in re- 

' Contracts of Com- 
. mittees. spect of aliy property ei&eeding Rupees twenty in value, 

sllall be in writing, and, .sliall be signed by the Presiclent or Vice-President 
(if any) and at lcast tw'o other niembers of the Committee, ailcl unless so 
.qxecutecl shall not be binding on tlie Cornlaittee. No member of a Com- 

iiabilily of men-  mittee shall. be personally liable :for ' any contract made br 
berj of Committees. expense incnrred by or on behalf of the ~omrnittee, but 
the funds from time 'to time ill the llai~ds of the Conlniittee shall be liable for, 
a i ~ d  chargeable with, all contracts duly ljlade as aforesaid. Every meiiibcr of 
a, Corninittee shall-be liahle for any rni$application of iliolley entrusted to the 

Committee. 



of cause of snit. 

place of abocle of such person, exl?licitly stating the cause of suit and the 
name and place of abocle of the intended plaintiff ; and uilless such notice 

-such plaintiff shall not recover. 

I K-Pe~zc~dties. 

' 17. No member of a Municipal Committee or servaiit of the Committee ' I 

Penalty on member 
shall be interested directly or indirectly in <any contract 

,or servant of Commit- made with the Committee, ancl if any such person be so in- 
tee heing interested I 

in contracts ni th terested, he shall thereby becol-tze incapable of continuing 4 
Committee. in ofice or in einploymellt as such member or servant, and 
shall be liable to a fine of five liundrecl Rupees. Provided always, that no per- 
son by being a sl~a~eliolcler in or member of any incorporated or registered Corn- ! 
pany, shall be disqualifiecl fr0m acting as a member or servant of a Committee . - 
by reason of any contract entered into between such Company and the Corn- 
rnittee. $4 jTkveytheless i t  shall not b i  lawful for such shareholder or member to 
act as a member of tile Committee in any matter relating to any contract en- 
tered into between the Committee and such Company. 

18. TVhoever infringes any rule macle under Section 10 of this Act, or any 

Penalty for infringe- bye-law made and confirmed as directed in this Act, shall 
snent laws, or non-payment Or be- be liable to a fino not exceeding fifty Rupees, and, in the 
of fines. case of a continuing infringement, to a ' fine not exceeding 



manner prescribed in Section 61 of the C O ~ C  of Criminal 
Frocedure. Rates and arrears of rates iwlrosed under tliis 
Act may be recovered as if tliey were fines. 

F.' - - ~ f i s c e ~  ~ugzeous. - 

missioner of the P ~ ~ ~ n j ~ l s ;  shall be deemed to have been made in acco~dance 

assessments, bye-lams, rules andregulations sha.11 be deemed to be as vd id  a,s if , 

a s  if for the ~vords " Lieutenant Governor or Cliief Commis- 

the Central Provinces a,iid Ouclh" were substituted,' .and, :as 

torigs respectively uizdcr the ad~liinistrations of the Chief Commissioners of the  

to include, Chief Commissioners of the Central Provinces , tilzrl Ouclh-; as if for .  
'th-e =ord " go~rerniizent,'~the word " adniinistration" were substitutcd ; and as i f ,  
for the words a,nd figures " Act No. XXVI of 1850 (to elzc~ble il7zp7*ouenze~zts lo 
be, :&de in towgzs') ,' ' $he words and figures c c  Act No. XTTIII of 1864 ( to  pl~ouide. 

substjtuted. 



substituted. Provided that, when sue11 extension shaJl be effect'ed, the previbus. 
sanction of the Governor General of India in Council shall he necessary' to the 
validity .of',any order made by n Chief Cominissioner under Section f 2 of this Act. 

Lieutenant Governor of the PanjAb, and if it shdl  be .ex- ,, 
Expiration of Act. 

tended to tlie Central Pro~~inces or Oudh under the last' 
preceding Section, it shall expire ' in such Pro~rinces or Oudh, ajs the, case may- 


